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IN THE CEKT)?AL AtS^INISTi^ATIVE TRIBUNAL,
PRINCIPAL BENCH,

NEW DELHI,

(Ik 1423/91

BAf., KRISi"!AN

UNION OF INDIA S ORS.

Dat.s of teicision: 02.02,.93.

APPLICAW'.5\,

. .. RESPONDENTS.

COR/^i

iCN'BLE SHRI C.J, TOy ,, MEiMBER (J) .

For the Applicant • ... SHRI P., I. CWIEW.

For the Respondents SHRI M.L. VERMA.

J i.l D G E M E W T (ORAL)

(DEI.IVERED By HCW'BLE SHRI C.J., ROY ,, MSMrer (J),)

This is an •anrd ication under Ssjcrtioi'i 19 -of the

Administrati.ve Tribunals Act (Act. 13 of 1985) to direc?t

ResiMidcsvt No.3 and 4 t.o i~eta:i.n the ai^jplicant in Mil Fanns

Rfseords as Offiice Supdt. Gda.ll .in accordance wrth the

postina order (Annexure A 1) and Offiice Order No-18 dated

30..5.91. (Annexur® A 4). He also claims the alternative

relief to cost. tl">e amlicant on a aermanent. basis to Mil Farm
/ ' ' >

Pathankot aqsinsf. the ©xistinq vacancy, and he claims some

other reliefs-

2- The appl.leant casntends that by 'way of this transfer

there is a ns<3t.jct:i.an in rank aiAl so the transfer is tetd .in

law, hence the application.
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3. Now the resroidents* counsel statess across the bar

that tte applicant is transferrtsd to Mil Farm Pathankot. The

iBi-i.rriswj coiinssl Tor the Sipp.l. icisnt makes an endor's^sfrRant on this

file statinq that he'wants to withdniMij' this application. It

is permitted and the Oriqinal Application is dismissed as

infr'uctuoijs w:j.th no order- as to rosts.

( C.J. ROY )
MKMBEi? (..T) /
02.02.93
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